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General 

Court 

New hi 

To, 

(On of 

Court intends to purchase be mentioned Operating for the use 

of Bon' of 

The terms & conditions of this tender are as under: 

1. 	 vendors are to the quotation(s) the 
copy of current authorization letter of the and Earnest Money Deposit (EMD) worth 
Rs. 10,000/- by way of Draft or Cheque drawn in favour of 
General, High Court" payable at New 

2. Quotation without EMD bc summarily rejected and no for II be 

. 

over a 

t valid authorization letter 

in original or copy of valid Auhorization issued by OEM duly attested the seal 

of selectcd vendor each while submitting 

It will responsibility 

install 

selected 

Secretary Hon'ble Judge 

software at It 
will a to obtain installation/satisfactory report 

[rom a partitioninglinstallation of 

System software. 

Selected Vendor will the 

penod 

as per 

required to 

vendor to make the 

5. Sealed 

Branch), 

contall1ll1g quotation & 

Chamber Block-III, Room 

must reach AO] (IT & 

before ""-'-~:..:..=..;:;;..:..:'-..::.:=-="-'-"~:...=..:..;.;:;.:. 

High on or 

the product 

offered. 

6. 	 The validity of rates should not be less than 180 d from the last date of submission 

of quotation and tax rate applicable should be clearly mentioned. 

Quotations with less period of validity of rates shall be summarily rejected. 

The be in lhe name 

bed on the envelope. 

9. 	 No quotations shall be entc11aincu after due date. EnveJope(s) shall 

summarily 

10. The quotation must be strictly in the format mentioned in Annexure-' of 

this tender. Quotation format be Ie to 

1L Dn towards of all the three, 

returned to on their 'vvrilten request after Process & EMD of 

successful \vill be returned only after supply successful I11stallation of the 

order placed to successful firm fulfilling all codal formalities receipt. 



12. The DO/Pay Order of L-2 & L-3 will be returned upon written request and ailer issuance of 

the Purchase order to the successful tenderer. If the offer of quotation is withdrawn hy the 

tendercr(s) before/after opening of tender or any other derault, the amount of EMf) shall be 

forfeited and the firm will be blacklisted to participate in future tenders or this Court. 

13. If mUltiple quotations submitted by a firm / vendor, all sllch quotations submitted shall liable 

to be rejected at the first instance . 

This Court reserves the right to modify/amend the quotation letter/terms & conditions 

at a later stage. 

Joint Registrar (IT/Sty.) 

for Registrar General 

CC to :- Joint Director (IT), Delhi high Court.- for uploading on the olficial website or the 

Delhi High Court. 

Annexure- A 

Quotation for MS Window 10 I>ro OEM 64 nit (DVn version) for AJPple Macllook Pro (different sizes) 

• MS Window 10 Pro OEN! 64 Bit (DVD version) for partition shall be compatible witlt different 

,Product Unit Tax Unit price Terms of , OtherSI. Remark 
No. Price Ratespecifications (Inclusive Openlting important s, if any 

(without of taxes)(%) System feature of t1H~ 
taxes) Support product 

I Supply/ 

Partitioning and 


1. 

I installation of MS 
I 

Window 10 Pro 

OEM 64 Bit COY)) 

version) Jor 

partition m the 

I 


Apple MacBook 

Pro at the 

residence/office at' 

Hon'ble Judge. 
 -

Apple Macbook Pro size~· & models. 

I 


